261  Matters Under SRAVANA 16, 1902 (SAKA)

[Shri Veerendra Patil].

series of discussions with our officers
and I am told that if kerosene is
mixed with diesel, even upto 100 per
cent it is not possible for us to
detect. That is the position and we
are trying our best to find out a
method to dye or colour kerosene so
that it may be difficult for them to
adulterate kerosene with diesel oil.
But we have not been able to find out
any solution to this problem. That is
why I feel that this kind of adultera-
tion might be going on in Tamil Nadu
and that is why there is shortage, T
want to assurc the hon, member and
the House that if Tamil Nadu wants
more quantity of Kerosene, I am pre-
pared to supply. But my only sug-
gestion and my only request to the
Government of Tamil Nadu is to see
that the distribution system is per-
fect and they should make all attem-
pts to see that the consumers get
enough quantity of kerosene that we
are supplying in bulk to the State
Government,

(vi) REPORTFD DIFECT APPROACH BY

THE CHIEF MINISTER oF RAJASTHAN TO

WORLD BANK ABOUT ASSISTANCE FOR
NarmaDa PROJECT.

PROF. MADHU DANDAVATE
(Rajapur) Mr, Deputy-Speaker, Sir,
I want to draw the attention of the
hon. Minister and the House to the
following unprecedented matter. It is
really unprecedented and it has
never happend in the history of free
India.

- It is reported that the Chief Minis-

~ ter of Rajasthan has directly approa-
ched the World Bank requesting it not
to consider the proposal of the Guj-
arat Government for assisting multi-
purpose Narmada Project till the
dispute between the two States over
the sharing of the Kadana waters
was settled.

The water dispute between two
States is purely an internal problem
and it could be settled either by
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direct negotiations between the con-
cerned States or through the inter-
¢ention of the Centre.

Taking this internal dispute to the
World Bank is highly objectionable
and the Union Government should
clarify its stand in the matter,

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDEY): Should I
clarify just now?

MR. DEPUTY-SPEAKER: If you
want, you can,

SHRI KEDAR PANDEY: The
Chief Minister of Rajasthan telepho-
ned to me today. He has not written
any letter to the World Bank. That
is all, T have called both the Chief
Ministers of Gujarat and Rajasthan
and we shall discuss the matter
amongst ourselves,

PROF. MADHU DANDAVATE:
Since he has chosen to clarify, I would
like to say that yesterday's Times of
India (Bombay Edition) carried a
front page report that the Prime
Minister. ... (Interruptions).... Mrs,
Gandhi has also disapproved this
particular action.

SHRI KEDAR PANDEY: [ know,
what is in the notice of the Govern-
ment, That is quite wrong and
baseless.

SHRI SATISH AGARWAL (Jai-
pur): One more clarification. (Inter-
ruptions)

MR. DEPUTY-SPEAKER: No,
please. The Minister has contacted
both the Chief Ministers of Gujarat
and Rajasthan and they have denied
the report. (Interruptions). What-
ever the press report comes, the
Government is not responsible for
thatt I am not permitting anybody
to speake on that. All of you please sit
down, Because the Minister want-
ed to clarify the position. I permitted
him. Then, Prof. Dandavate said
something. That is over (Interrup-
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tions), I am not permitting anybody
on the subject T am going to the
next item.

(vii) PurcHASE oF CoTToN BY COTTON

CORPORATION OF INDIA IN RAJASTHAN,

PUNJAB AND HARYANA

Nt dEw (T -
wE, 99w o) gfamn & Fo
a1 M w®E (FERA) F IOAEE

wr§ IZA N qANTEAT WEY H AN
o @ g oAt B osfEr @
Zga guElo HYo wrEe FFTE TR
& Y 91 @ g fFaw 3@
fagifw #wat v feamr #r w= €
F gldT WA TT F Fr AFAT
@ faw qv# & fraew § f& aom
= ® 9@ feam =1 qo fad,
UHl sgEEaT At @1 AwAr &, 99
g F ¥ F1 fami oA
% fqu @@ 9w, Aqr WA
IF W 99 fF fw oA e
AT 9T, HY AT a2 411 717 qrae
# w1 FT dte &Hlo we N @R
wE FT 3, A7 Wit § W @n
N g F7, arfs ferm 1 g
Fqa faer =@

(viii) REPORTED DEATH OF A PERSON
IN POLICE CUSTJDY DUE TO ALLEGED
TORTURE BY DELHI PoOLICE

SHRI SATYANARAYAN JATIYA
(Ujjain): Mr. Deputy-Speaker. Sir,

yet another case of death in police
custody, as a*result of torture by the
guardians of law, has come to light.

Lakshman Singh alias Hanuman
was taken into custody by the police
from the Subzimandi Railway sta-
tion on the 5th August, The same
evening he ws admitted to the Jaya
Prakash Narayan Hgspital in a serious
condition. All over his body there
were bun injuries,

In his statement before the Magis-
trate, Lakshman has levelled the
charge that when he was in  Dpolice
custody a head constable and two
constables caught hold of him forei-
bly, poured kerosene over him and
set fire,

This is indeed a serious charge.
That there is truth in the charge is
evident from this that cases under
section 302 have been filed against
the sub-inspector and three consta-
bles of Andha Mughal Police Station.

But an attempt is being made to
hush up this heinous crime, Accord-
ing to the police, Lakshman himself
sprinkled kerosene over his body and
set fire. This story appears ta be
entirely  concoctedy ~ Where from
did Lakshman get kerosene while
under police custody? Why did
Lakshman want to kill himself? What
was the police guard doing? A high
level enquiry into the entire mater is
called for. It appears that in order
to put an end to crimes, which are
on the increase the Delhi police has
decided to adopt the easy but bar-
baric method of putting an end to
the lives of innocent people also.



